
Government of Jammu and Kuhmir 
Oep:~rtment of Law,Juttice and Parliam~tary Affairs. 

(Power Section) Civil Secretariat • Sri nagar, 

Notification 
Srinagar, the u'~ of October, 2018 

SRO 4 b l .· In exercise of powers conferred by sub section (1) of uction 
11 

of 
he Code of Criminal Procedure, Samvat, 1989, the Government hereby appoint Dr.!Uvi 
~umu Bh:arti, KAS, Additional Deputy Commissioner, Bhadarwah, District Doda to be 
the Executive M.tgistratc of the Ant clus who shall exercise all the powers of an 
Executive Mllgistrate of the first class within the territorial jurisdiction of Sub-Division 
Bhadarwah,Ofstrict Ooda. 

The Government further in e:<erc:be of the powers conferred by aub-section (:t) 
of section 10 of the said Code appoint the aforesaid Executive Magistrate as Addstional 
District Magistrate, within the territorial jurisdiction of Sub-Division Bhadarwah and 
shall have all the powers of Distrkt Magistrate under the saici Code. 

By order of the Government ofJammu and Kashmir. 

NO: LD (P) 94/5-Doda 

Copy to the:· 

Sci/· 
(Abdul Majid Bhat) 

Secretary to Government. 

Dated: n·I0-2018. 

1. Comminioner/Secretary to Gov~mment, Revenue Department. 

:t. Divlsiorul Commissioner, Jammu. 

3· Registnr General, J&K High Court, Srinagar, 

+ District Magistrate, Doda. This is with reference to his letter No. %.45G-

5t/DM/Doda dated 17"09""2018. 

~. Genenl M~tnager, Government Press, Srinaga.r for publication in an e:xtn 

ordinary issue of the Government Gantte. 

6, SRO Section, Department ofLJ& PA (w.7.s,c), 

Deputy Legpbranc:er. 


